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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
REGIONAL BENCH AT ALLAHABAD

" Appeal Ko, ST/982 to 984 /2009

(Arising out of Order-in-Appeal No. 130-112/CE/MRT-1/2009 dated
31.08.2009 passed by the Commissioner of Central Excise (Appeals),
Meerwt-. e e

For approval and signature:

Hon’ble Shri Anil Choudhary, Member {Judicial)
Hon'ble Shri Raju, Member (Technical)

1. Whether Press Heporters may be aliowed to see ;o Mo
the Order for publication as per Rule 27 of the -
CESTAT (Procedure) Rules, 10827

2. Whether it should be rejeased under Rule 27 of the T Yos
CESTAT [Procedure) Rules, 1982 for publication
in any authoritative report or not?

e

Whether their Lordships wish to see the [air copy : Seen
of the order?

1. Whether arder is to be circulated Lo the Departmental @ Yes

puthorities?
Commissioner of Central Excise, Meerut-]  Appellant
Vs,
{1 Mahendra Singh & Vikas Chaudhary | Respondents

“2. Vikas Choudhary
| 3. Mahendra Singh

Appearancc:

' Shri Ahibaran, Addi. Commr. {AR)  for AppeBlant

Nome ' for Respendent

SHRI ANIL CHOUDHARY, MEMBER {JUDICIAL)
'SHRI RAJU, MEMBER (TECHNICAL]

Date of Hearing; 15.10.2015
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3 Appeal No. 8T/982-084/2000

4. Therefore, keeping in view the fact that the amount invilved is less
than 2 2,00,000/- and as per the htigation policy of the Government vide
Board's letier F.Ng. 390/ Mise. /1637201 0-J¢ dated 17/08/2011 read
with  Hon'ble Gujarat High Court’s judgments  in  the case  of
Commissioner of Centrai Excise, Surat- vs. Shreenath Fabries {supra) and
in the case of Comnissioner of Central Exise, Vadodara-i vs, Pharmanza
Herbal Pet, L1, reported in 20114 {306] BLT 153 fGui ) and the Judgment
.r:rf the Hon'ble Karnataka High Court in the case of Commissioner of
Centrad Excise, Bangalore-fif vs, Presseom Products reported in 2017 (268

ELT 244 {Kar.), the appeals of the Revenue are dismissed without Boing

itito the merils of the case,
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ANIL CHOUDHARY) {RAILY)
.I{"J'IEMBER {IUDICIAL} MEMBER {TECHNICAL)







